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tLtA1) 
Advocate for the ResPondent(S) 	Cc-, 

Notës:o the Registry 	Date j 	Order 

1 9.9.2002 i List 	 on 23.9.2002 for 

VicChajraan . I 	mb 

123.9.02 1 	Heard MS R.S.Choudhury.learned 
()9P3 I 	 I Counsel for the appUc ant who has 

stated that themgned order dated 

	

.1 	29.4.2002 againstthe applicant 
preferred this application has 

	

I 	already been withdrawn vide order No. 
$/9102, 	j 	 22015/2/2002Ad.IV dated 28.8.2002. 

A copy of the order is placed on 
/(At) ,li 	J47 	1' 	 1 record. in that view of the matter 

the application is dismissed on 
I 	I withdrawal. 

I \ 	t Member 	
Vice.u.chajan H 	 IF 
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BEFORE THE CENTRAL ADMINISTRATIVE TRaBUNAL:GUWAHATI BE CH 
GUWAH&TI 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

0.A. NO. 	OF 2002 

BETWEEN : 
[I 

Sri Braja Chandra Das, 
Son of Sri Gaurhari Das, 
Office of the Directorate of Census Operations, Tripura, 
D-210, Office Lane, Agartala, 
Tripura 799 001 

APPLICAN] 

-VERSUS- 

1. The Union of India, represented by the 
Secretary to the Govt. of India, 
Ministry of Home Affairs, 
2-A, Mansingh Road, 
New Delhi - 110 011. 

The Registrar General & Census Commissioner, India 
Ministry of Home Affairs, 2-A Mansingb Road, 
New Delhi - 110 011. 

The Secretary to the Govt. of India, 
Department of Official Language, 
Ministry of Home Affairs, 
New Delhi. 

The Director of Census Operations, Karnataka, 
7th Floor, E & F Wing, Kendrya Sadn, 
Koramangala, Bangalore - 560 034 

0 ..... 
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5. The Director of Census Operations, Tripura, 
D-.210, Office Lane, 
Agartala , Tripura 799 001 

RESPONDENtS 

0DETAILS OP APPLICATION" 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

IS MADE: 

The present Application is directed against the 

impugned Communication under reference No. 22015/2/2002/ 

Ad.IV. dated 29.4.2002 by which the Census post 	of 

Assistant Director (Official Language) has been abolished 

with effect from 1.3.2002 which post was being held by 

the Applicant and the same was transferred to the Office 

• of the Directorate of Census Operations, Tripura 	by 

Order under reference No. 22015/2/2002 -Ad.IV 	dated 

25.2.2002. 

JURISDIC2ION OF THE TRIBUNAL : 

The Applicant declares that the subject matter in 

respect of which the Application is made is within the 

jurisdiction of this Hon'ble Tribunal. 

900**03 
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LIMITATION to 

The Applicant declares that the present Application 

is within the limitation period prescribed under Sec.. 

tiori 21 of the Administrative Tribunals Act, 1985. 

FAcTSOFT}IECASE; 

4.1 That the Applicant is a citizen of India and as 

such entitled to all the rights, protections and privi-

leges guaranteed to the citizens of India under the Con-

stitution of India and the laws framed thereunder. The 

Application is entitled to .protection under the Adminis-

trative Tribunals Act, 1985. 

4.2 That the Applicant has been serving in the Core side 

officiating in his substantive post of Senior Hindi 

Translator in the Office of the Director of Census Opera-

tions, Karnataka since 4.1 • 1993. 

43 That during October/1999, the Director of Census 

Operations, Karnataka sent a proposal to the Registrar 

General, India for creation of a post of Mmdi Officer 

(Assistant Director, Official Language) giving 	Lull 

justification of work load for fuilfiling the statutory 

obligations for implementation of Official Language Policy 

of the Union of India in the Directorate of Census Opera-

tions, Karnataka. This proposal was sent under letter 

No. Creation/23/Hindi/99-2000 dated 14.9.99. 

•. . . . .4 
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4.4 	That in persuasion of the aforesaid letter dated 

14.9.1999 9  4 (Four) temporary posts of Assistant Direc-

tor (Official Language) in the scale of pay of R. 6500 

10500/- were created for Offices of the Director of ,  

Census Operations (hereinafter refer to as D.C.O.) in 

the States of Andhra Pradesh, Assam, Karnataka and Kerala 

alongwith other Hirzdi posts in different Offices 	of 

the D.C.Os in different States vide ORGI's letter No. 

E.11013/1/99- Hindi dated 8.9.2000. The posts were 

created for a period from 1.9.2000 to 31.12.2002. 

A copy of the said letter dated 8.9.2000 

is annexed herewith and marked as ANNEX-

URE - A. 

4.5 	That in pursuasion of the aforesaid letter dated 

8.9.2000, the sanction for creation of the aforesaid posts 

of Assistant Director (Official Language) in the Office 

of the D.C.O., Karnataka was conveyed to the Pay & Accou-

nts Officer (Census), Ministry of Home Affairs by the 

Office of the Registrar General of India vide letter under 

reference No. E. 11013/1/99-.Hindi dated 27.9.00 

A copy of the said letter dated 27.9.2000 

is annexed herewith and marked as ANNEX. * 

URE-B. 

4.6 	That subsequent to the said post of the Assistant 

Director (Official Language) in the D.C.O., Karnataks , 

. . . . .5 
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having been created vide letter dated 8.9.2000 and sanc-

tion for the said post having been conveyed vide letter 

dated 27.9.2000, the Applicant was promoted to the said 

post as Assistant Director (Official Language) on regu-

lar basis vide Order under reference No. 12011/18/2000-

Ad.IV dated 20.4.2001, The Applicant immediately assumed 

charge of the said post of Assistant Director (Official 

Language) in the D.C.O., Karnataka and served in 	the 

said post with utmost sincerity and dedication. to the 

dntire satisfaction of the superior Officers concerned. 

A copy of the Order of Promotion dated 

20.4.2001 is annexed herewith and marked 

as ANNEXURE - C. 

4.7 	That the Applicant at this stage considers it 

relevant to state herein that the creation of the post 

of Assistant Director (Official Language) is governed by 

the"Norms for creation of posts for Official Language" 

laid down by the Ministry of Home Affairs, Department of 

Official Language. In terms of the said norms, a post 

•of Assistant Director (Official Language)/ Hindi Officer 

can be created in and attached/sub-ordinate Office having 

100 (One hundred) or more Ministerial employees. Tht& 

norms were also officially circulated to all the Direc-

torates through out the Country vide Communication under 

memo No. E,11013/1/2001Hindi dated 17.4.2001 of the Offi- 

ce of the Registrar General of India, New Delhi. 

. . . . 9 9 .6 
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A copy of the relevant portion of the 

said norms and a copy of the communi-

cation dated 17.4.2001 are annexed 

herewith and marked as ANNEXURE - D a E 
respectively. 

4.8 	That to the utter shock and surprise of the Appli- 

cant, vide Order under reference No. 22015/2/2002-Ad.IV 

dated 2592.2002 issued by the Registrar General of India, 

New Delhi, the Applicant was transferred from the D.C.O., 

Karnataka -to the D.C.O., Tripura alongwith the post of 

Assistant Director (Official Lanage) sanctioned for 

Census of India, 2001. Vide the same Order, the post of 

Senior Hindi Translator held by the Applicant in substan-

tivecapacity was also transferred;  the D.C.O.,to the 

• 	D.C.0., Tripura. Surprisingly, in exchange, one Sri 

Om Prakash Nehta, Junior Hindi Translatorserving in the 

D.C.O., Tripura was transferred to the D.C.0., Karnataka 

along with the said post of Junior Hindi Translator. 

A copy of the impugned Order dated 

2542.2002 is annexed herewith and marked 

as ANNEXURE - F. 

4.9 	That subsequent to the aforesaid Order of Trans- 

Ler of the Applicant alongwith the said post of Assistant 

Director (Official Language) dated 25.2.2002, the Respon-

dent No. 4 vide Order under memo No. ADN 64 Est.2002 

relieved the Applicant of his duties from the said Direc-

torate on the very next day, i.e. on 26.2.2002. 

S...... 
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A copy of the Order dated 26.2.2002 is 

annexed herewith and marked as ANNEXIJRE-. 

a . 

	

4.10 	That the Appplicant at this stage begs to state 

that since the aforesaid Order of transfer dated 25.2. 

2002 came as a complete surprise to him and more parti-

oularly since the Applicant's son was to appear in the 

Board Examination, 10th  standard in the month of March/ 

2002, the Applicant was compelled to extend his joining 

time leave. The Applicant jotned in his duties as Assis 

tant Director (Official Language) in the D.C.O., Tripura 

on 1.4.2002. 

	

4.11 	That immediately after joining in the said post 

of Assistant Director, (Official Language) in the D.C.O. 

Tripura, the Applicant was surprised to find that the 

strength of the Ministerial staff in the said Directorate 

is much less than One hundred, which is the minimum 

strength prescribed by the said norms for creation of 

posts by the Ministry of Home Affairs, New Delhi. As such, 

apparently, the said post of Assistant Director (Official 

Language) could not have been transferred from D.C.0., 

Karnataka to D.C.0., Tripura. At this stage, the Appli. 

cant also considers it relevant to state herein that 

the D.C.O., Tripura is in fact not even eligible for 

a post of Senior Hindi Translator since the eligibility 

of such post in a Directorate requires a minimum stren-

gth of 175 (One hundred Severityfive) Ministerial 
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employees.in terms of said norms. 

4.12 	That the Applicant had barely spent a few days 

in the Office of the D.C.O., Tripura in the capacity of 

Assistant Director (Official Language) when vide impug.. 

ned communication under reference No. 22015/2/2002 Ad.IV 

dated 29.4.2002 issued by the Office of the Registrar 

General, India, New Delhi, it was conveyed to the Pay 

& Accounts Officer, Home (Census) that the post 	of 

Assistant Director (Official Language) Is no longer 

required in the D.C.O., Karnataka and the same accordingly 

stands abolished with effect from 1.3.2002. It came as 

a further shock to the Applicant the fact that vide the 

same communication, he was reverted to his substantive 

post of Senior Hindi Translator retrospectively with 

effect from 1.3.20020 Be it stated herein that the Autho 

rities went a step further by immediately reverting him 

back to the scale of pay of Senior Hindi Translator and 

went on to recover the amount of salary so drawn in 

excess in the post of Assistant Director (Official Langu-

age) for the months of March/April, 2002. 

A copy of the impugned Cominunica. 

tion dated 29.4.2002 is annexed 

herewith and marked as ANNEXURE 

H. 

4.13 	That being highly aggrieved by the aforesaid 

impugned actions of the Respondent Authorities, 	the 

. .. . . .9 
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Applicant submitted a representation before the Respon-

dent No. 2 on 10.5.2002 stating his grievances in details 

and requested the Respondent No. 2 to review the afore-

said impugned action and to further allow him to conti-

nue in the post of Assistant Director (Official Language) 

till 31.12.2002. Having received no concrete response 

from the Respondent No. 2, the Applicant was compelled 

to submit two subsequent reminders on 10.6.2002 and 

22.7.2002. However, Surprisingly, the Respondents have 

been sitting over the matter without taking any positive 

steps towards redreesal of the grievances of the Appli-. 

cant. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

50 	For that the actions of the Respondent Authori- 

ties in transferring the post of Assistant Director 

(Official Language) from D. C..0., Karnataka to D.C.O, 

Tripura is apparently illegal, arbitrary and apparently 

beyond the jurisdiction in view of the fact that the 

strength of the Ministerial staff in the D.C.O., Tripura 

is much less than the basic prescribed number of 100. 

The said impugned action is in clear violation of the 

aforesaid norms laid down by the Ministry of Home Aff-

airs for creation of post of Official Language. 

5 92 	For that the impugned action of the Respondent 

Authorities in having abolished the post of Assistant 

S• S •10 
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Director (Official Language) from the D.C.O., Karnataka 

vide communication dated 29.4.2002 when the post was 

in fact already transferred to the D.C.O., Tripura vide 

Order dated 25.2.2002 is illegal, arbitrary and malafide. 

The same has been apparently done without any application 

of mind to the relevant factors. 

	

5.3 	For that the impugned action of the Respondent 

Authorities of reverting the Applicant to the post of 

Senior Hindi Translator in the D.C.0., Tripura vide 

communication dated 29.4.2002 with retrospective effect 

i.e. from 1.2.2002 when the said post of Assistant 

Director (Official Language) was transferred to the 

D.C.0., Tripura barely on 25.2.2002 is illegal, arbi-

trary, ma].afide, discriminatory and capricious. The 

said impugned action is a blatant abuse of Article 311 

of the Constitution of India since the Applicant was 

promoted to the post of Assistant Director (Official 

Language) on regular basis. 

	

5.4 	For that the Applicant respectfully begs to 

submit that the Respondent Authorities have resorted 

to the aforesaid impugned actions with the sole purpose 

of causing unnecessary harassment and mental trauma to 

the Applicant for reasons best known to them. In the 

process, the Respondent Authorities by way of the afore-

said impugned actions have caused extreme humiliation 

to the Applicant, more particularly before the fellow 

0 111 
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(II) 

I 	 I 

Officers serving in the Department oi Census under the 

Ministry of Home Affairs, 

	

5.5 	For that the Applicant respectfully begs to 

submit that the impugned actions of the Respondent Autho-. 

rities of transferring the post of Assistant Director 

(Official Language) from the D.C.0., Karnataka to the 

D.C.0., Tripura, thereafter abolishing the said post 

of Assistant Director (Official Language) and subsequ. 

ent].y reverting back the Applicant to the post of Senior 

Hindi Translator before expiry of the term on 31.12.2002 

is illegal, arbitrary and discriminatory and is in clear 

violation of Article 14 and 16 of the Constitution of 

India. 

	

5.6 	For that the in the facts and circumstances 

that have been narrated above, the Applicant is entit-

led to a reasonable opportunity of being heard or atleast 

a notice being served upon him before Orders in the 

nature of one that have been passed vide Order dated 

25.2.2002 and communication dated 29.4.2002. As such, 

the aforesaid impugned Orders are a flagrant violation 

of the established principles of Natural Justice as well 

as the law laid down by the Hon'ble Supreme Court, 

Hon'ble Gauhati High Court and this Hon'ble Tribunal in 

acatena of judgments. 

. .. . . .12 
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5.7 	For that the Applicant respectfully begs to 

submit that the conditions precedent for exercise of 

power by the Respondents Government have not been follo-

wed in the instant case. As such, the aforesaid impug-

ned Orders dated 25.2.2002 and dated 29.4.2002 are 

liable to be set aside and quashed. 

	

5.8 	For that the Applicant respectfully begs to 

submit that L±t feeling aggrieved by the aforesaid 

impugned Orders, he approached the competent Authority 

by way of the aforesaid representation for redressal 

of his grievances. However, the Respondent Authorities 

have been deliberately sitting over the matter without 

taking any positive/concrete steps in this regard and 

as such, the Applicant has been compelled to approach 

this Hon'ble Tribunal for redressal of his grievances. 

	

5.9 	For that the Applicant respectfully begs 	to 

submit that be has a strong prima facie case in his favour. 

The impugned actions of the Respondent Authorities are 

illegal, arbitrary, unconstitutional and in violation 

of law of the land. The Applicant shall suffer irrepara-

ble loss which cannot be compensated in terms of money 

if the aforesaid impugned Orders dated 25.2.2002 and 

dated 29.4.2002 are given effect to. The balance of 

convenience is strongly in favour of the Applicant. This 

is, therefore, a fit case where this Hon'ble Tribunal 

may be pleased to intervene into the matter and give 

. . . . . .13 
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• 	adequate interim relief/protection to the Applicant. 

5.10 	For that in any view of the matter, the impug- 

ned actions as have been narrated above, are not sus- 

tainable in law as well as in fact. In fact, the 

• 	reflects malice in law as well as in fact. 

The Applicant craves leave of this 

Hon'ble Tribunal to advance more grounds, 

both legal as well as factual., at the 

time of hearing of the instant case. 

DETAILS OF REMEDIES EXHAUSTED : 

The Applicantdeclares that he has no other 

alternative equally efficacious remedy available to 

him except for filing the present Application. 

M.TTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE ANY OTHER COURT : 

The Applicant declares that no other applica-

tion, Writ Petition or Suit in respect of the subject 

matter of the instant application is filed before any 

other Court, Authority or any other Bench of the Hon' -. 

ble Tribunal nor any such application, Writ Petition or 

Suit is pending before any of them. 
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8, 	RELIEFS SOUG}! FOR : 

In the premises aforesaid, it is respectfu-  

].ly prayed that this Hon'ble Tribunal may 

be pleased to admit this application, call 

for the records and issue a Notice upon the 

Respondents to show-cause as to why the 

reliefs as prayed for in the instant appli. 

cation shall not be allowed and upon. peru-

sing the records and bearing the parties 

be further pleased to grant following Rel-

iefs: 

8.1 To set aside/quash the impugned Order 

issued under reference No. 22015/2/ 

2002-Ad.IV dated 25.2.2002 (Axuiexure-

F) and impugned communication No.22015/ 

2/2002 Ad.IV dated 29.4.2002 (Annexure-

H). 

8.2 To direct the Respondent Authorities 

to forthwith cancel, recall, rescind, 

withdraw and/or otherwise forbear 

from giving effect to the impugned 

Order dated 25.2.2002 (Annexure-F) and 

impugned communication dated 29.4.2002 

(Annexure - H). 

8.3 . To direct the Respondent Authorities 

to allow the Applicant to continue to 

... . . .15 

n 



0 ,  

(15) 

serve in the post of Assistant Director 

(Official Language) in the Office of the 

Directorate of Ceisus Operations, Karna-. 

taka till 31.12.2002 or to allow-the 

Applicant to continue to serve in the 

post of Assistant Director (Official 

Lànguage) in the Office of the Directorate 

of Census Operations, Tripura till 31.12. 

2002. 

8.4 To direct the Respondents to.a].low the 

Applicant to continue to serve in 	the 

post.of Senior Hindi Translator in the' 

Office of the Directorate of Census Opera-. 

tions, Karnataka with effect from 1.1 .2003. 

8.5 To grant all consequential benefits 

including the arrar salaries upon 

granting reliefs sought for above. 

8.6 Cost of the Application. 

8.7 Any other appropriate relief/reliefs to 

which the Appliôant is entitled to in 

the facto and circumstances of the instant 

case as this Hon'ble Tribunal may deem 

fit and proper. 

. 0 . 4 4 6 16 
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9 	INrERIM RELIEF SOUGIff FOR : 

During the pendency of the present 

application, the Applicant respectfully 

prays that this Hon'ble Tribunal may be 

pleased to Stay/$uspend the operation 

of the impugned Communication under 

reference No. 22015/2/2002 Ad. IV dated 

29.4.2002 (Annexure H) and to direct 

the Respondents to allow the Applicant 

to continue in the post of Assistant 

Director (Official Language) in the 

Office of the Directorate of Census 

Operations, Tripura and to further dir-. 

ect the Respondents to pay salary and 

allowances accordingly to the Applicant 

* and/or to pass such further or other 

Order/s as this Tribunal may deem fit 

and proper. 

This application is filed through my Advocate. 

PARTICULARS OF I.P.O. 

(1) I.P.O. No. 	: 	S 

Date 
Payable at 	: Gtiwahati. 

12, 	LIST OF ENCLOSURES 

As stated in the Index. 

VERIFICATION.... 



VERI FICATION 

I, Shri Braja Chandra Das, son of Shri Gaurhari Das, aged about 47 years, 

presently residing at CIO Dr. M. C. Baral, Ramkrishna Mission Road, Agartala-799 001, 

Tripura, do hereby solemnly affirm and verifj that I am the Applicant in the instant 

application and conversant with the facts and circumstances of the case. The statements 

ade in Paragraphs 4 tt t, 	' 

are true to my knowledge and those made in Paragraphs - - - 

are true to my information derived from records and the rests are my humble 

submissions before this Hon'ble Trubunal. 

And I sign this Verification on this the 	day of August/2002. 

APPLICANT 

F.. 



'1 	ilia 	 !'racicsh, 
I Karnataka, 	Assam 	and 

Kerala: 
07(Scvcn) I One post each f(;r I)CO, 

I Ivlizoran -i, Goa, Jammu & 
Kashmir, 	Mcghaiavu 
A&N Islands, Arunach:if 
Pradegh 	 and 

• iycep 
1 7(Sevcnteen) One post 

Maharashtra, 	Bihar. 
Madh''. 	Pradcsh, 	Uttar 
Pradesh, Assarn, Gujarat, 
Punjab, lamjInadu 

• :0 	
- Tripura, 	Meghalav31 

Chandigarh, 	Naualand 
Rajasihan. Lakshdecp, 
Sikkin-j 	and 	A&N 

anshtor 

Guetted 

"fl/k1 
pist 

Group 'C' - Non-
Cacttcd 

Rs. 5000 - i500 

R.s. 3050-4590 

1 

- 	 ' 	 - 

ANNEXURE__. A 

Rq iio on. 
OFFICE O F THE REGISTRAR GENERAL, INDIA 

Gov,:rn,nent of India, Ministry of Home AJjcmirs 
2A MANSING}I 1OAD, NEW DELHI 110 013 

0 	
-  

Rd. No. El 013/1 /99--1 mi 	 Dale: 	/ Sccjnl )Ci, 2000. 
'[a. 

The Pay & Accounts Offlccr(Csus), 
Ministi;y of Homc Affairs, 
A.G.C.W.& M. Building, 
New Delhi -i 10002. 

Sub: Crc:flon of temporar' Group 1 3' 	postS in various Dircctoratcs of Ccn:us Operations in cnin ction wi Ii 2001 Ccnsu work. 

Sir. 
I wii doected to convey the sanction of the competent authority to the creation of hc under mentioned tcnioorary Group '13' and 'C' J)OSs in the Offices of the i)irectors of Census Operations as mcntioncd against each of them in connection with the 2001 Census work with efl'cct horn 01 - 09 -2000 to 31122002: 

Islands 

@eriified to 	TU cO* 

34 
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.1. 	l)eaniess and other allowances shall be admissible as per the rules and order:; :. .;:d by 

the Govcrnmciit of 1ndia'1ron tic to time. 	 •.: 

The expcnthture involved is non-plan and is debitable to the Major Head 345•-Ct. 
Surveys & Statistics; 01 Census; 800.02-Abstraction and Campilalion; 800.02.00.01 - S:kries for 
the year 1 999-2000 and subscqucntflnancial years subjccño the expenditure being vccd b'. the 
Parliament. 	 . 	. 	 . 

ihis issui's with the concurrence oliloinc linancc vidc (heir Dy. No. 255 7/F.A.(1 I)! 200() 
dated 12 .Jnly. 2000. 	

. 	. 	. 

6 	 . 	
Yours 	iithltilI. 

.13,1 ,.Ia1ii) 

Joint l.)irecior 

'in. I,. 1 1,011-1/99-Il mdi 

Coi.y1: 	. 	 . 
A J concerned Directors of Census Operaions. 

1 Ionic Financ, Ministry of Home Affairs, North Block. New Delhi with icicrence to 
(heir l)y, No. 2557/1:.A(l 1)1 2000 dated 12 July, 2000. 	 . 	. 
J RG/Consultant/i D(J)!US(S)/US(MRS)/Accounts Officer. (I 

. ... .D,l)(O1,) 	 . 
PS to RUI 

tj. 	Order Fie . 

Ii 

kT 	LI 	rU76y64 
1 	 6 	 1 
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ANNEXURE—As 

-Tfc - 	. TrTr 	vf 

2 	 110 Oil 
OFF!CE OF THE REGISTRAR GENERAL, INDIA 

(Guvci -nntent of India, Ministry of home Affairs) 
2A M.ANSJNGH ROAD, NEW DELHI 110 011 

- 	
i 

Ref. No. E.1 101311/99-Hindi. 	 T 	 Date: 	Septeml)cr, 2000. 

The Pay & Accounts Offlcct'((9Jnu!). 	. 	-- 
Minktry of llon'ie AiThirs,  

A.Ci.C.W.& M. l3iiildine,, 	
. 

Ncw-Deuii-1 lo 002. 	 -: 2  
'V GO 

Sub: 	Creation of Gronj) ' B' post iii coniiectnTh'satb,2OfJ.lCtnsus work. 

St r, 

I am directed to convey the sanction of the competent authority to the creation of one temporary post of 
Assistant Director(OL), Group 'B' - Gazetted in the scale of pay of Rs. 6500-10500 in the Office of the lIirector 
of Census Operation, Marnalaka in connection ith the 2001 Census work with effect from 0 1 -09-2000 to 3 1 -12-
2002. 

Dearness and other allowances shall be admissible as per the rules and orders issucd by the Govei nm'eiit of 
India from time to time. 	- 

The expenditure involved is non-plan and is debitable to the Major Head 345-4- Cnsus, Surveys & 
Statistics; UI Census; $0002-Abstraction and Campilation; S00.02.00,01 - Salaries for the year 1909-2000 and 
subsequent financial yew's subject to the expenditure being voted by the Parliament. 

This issues with the concurrence of I-Ionic Finance vide their Dy. No. 2557/F.A.(H)! 2000 (i:lted 12 July. 
2000, 

(B.P.J in) 
- 	 - 	 Joint Director 

-- 

No. E. 11013/1/99-H mdi 
Copy to: 

I 	The Director of Census Operations, Karnataka, I3angalore.. 

Home Finance, Ministiy of I-tome Affairs, North Block, New Delhi with reference to their Dy. No. 
2557/F.A.(H)/ 2000 dated 12 July, 2000. 
J RG/Consu It a, I L/U S(S)/U S(M RS)/Accou tits Officer 
DD(OL) 
I'S to RGI 	 - 
Order File 

eriifed to te tue coptj.  
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OFFICE OF THE REGISTRAR GENERAL, INDIA 
(Government of India, Ministry of Ifonic Af/rc) 

• 	2A MAr4SINGH ROAD, NEW DELHI 110 Oh. 

Re.f.NJ20i1/18/2ooO-Ad.Iv 	 Date: 
r 	

20 4 2001 

gistrar Gener:l 	India t pleased Lo nppoin 
Sh. 	C Das, Senior Hindi Translator in DCO, Karnataka to 

o o 	 of Assistant Director(OL) in the same directorate 
lna 	scale of Rs.6500-10500on regular basis in temporary 

city with effect from the date he takes over charge of 
e post upto 28.2.2002 or till further order whichever is 

earlier. 

The above promotion 'has been made agaLinsL 1, t h e 
purely or post sanctioned for Census of India 2001 and 
will continue only upto its sanctioned period. The above 
promotion order shall not bestow upon the above mentioned 
official any claim for regular promotion against long term 
vacancy or core post. 

The 	above 	official 	shall 	automatically 	stand 
reverted as 	Senior Hindi Traslator on the expiry of above 
referred period even if no separae order for reversion is 
issued. 

The above Official should exercise the option 	for 
fixation of pay in terms of instruction contained in DOP&T 
O.M 	No F l3/26/82-ntt (Pay I) 	dated 	8 8 83 	within 	one month 	from 	the 	date 	of -his 	taking 	charge 	of 	the 	post 	of AD(OL). 

/ 	\"A 	 A 

\ 	\\\ 	
( 	M.R. 	SINGH 

• 	 UNDER SECRETARY TO 	1E GOVT. OF INDIA 

Copy to:- 

DCO, 	Karnataka, 	Bangalore(with 	one  
individual). 	

spare 	copy 	for 

PSt0RGI. 

L 3. Pay & Accounts Officer, Home(census), New Delhi. 

Officeorder folder. 

Record Assistant. 

(ertcecI to fe, true 
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(;REvI'IoIN C) F PoSTS F() R Fl I i: W() R K RFLATING To )FFICIAL 
LANGuAGE, (11"ITRI/k FoR MINIMUM NUMBER OF POSTS,' 
WORK STANI)A1m DIJTIES Oh' OFFICERS & RATIO OF HINDI 

TV I' I SI'S/S'I'J NO G RA Ph I E RS v. 
h1to.t 	tm *srzthitt 

10.1 provision of posts for Official l.augtiige 
work while cttir1g-up new offices 

\Vhjic' SCitili)' UP flCW offices, oi'(O\ isioots 101 
I fiLit posts shoio Id he iliihlc siiiiiil a iR'oiisly with 

other j)o.sts for I he work rcqti ireti to ho' (fOUL' ill 
limli in accoi'dancc ss'ifli the Ofhcial i.ilngiiage 
Pohcy and for its mpicinentato. This may also 
be kept in view wh Ic set I irig up a corn in itte or 
COWflhiSSIOt't So that lhci' report and iithei' papers 
could he prepared in Iliridi a ad English 
sitmilia neously, 

fIlM. No li/t 3(1 7Il75-O,L, (('I. dnird 3-2- 
S. Nu.t34J 

10.2 Creation of Ininintuol number of I liuidi POStS 
for imiilenicntatiot, of ()ffit'iIIanguagc 
Policy 

Availahijjtv of itdcpiitc number or ilindi 
posts (Senior ilinlj Officers, Ilindi Oi'flcci's. 
Seflior I liridi Iroinsiators. I IlnOli Trans- 
hitors, I liodi 'I'vpists) iu the Ministt'ics/ 

Dcpartnicnts of tile ('entral (invernitient and 

their attahcd and suhoidinate offices as also in 

the public Sector untIcrtikin corpori(Ii()n,s. 
h;inks etc, is necc.iry fo r  the irnpicinctiiatioo of 
Of'Iiciai language Policy of the Central Govern-
ment and to casio res Int'l coinphiicice or the pro-
visionS of the ()b'b'it'ial l.angtiagcs Act and Rules 

IWWU tl(Ci'etiittir  gititleiines or Iiio,' creation of 
mitt 111101 rio nihei' of posts requ ii t'd in Miii-
sInic.c/Dcpit'imeiit and in an a(tiicltcti/suhorth_ 

itatc ofties were given in D.O.N, 11111 5173-0.1 
Cell. ol;ileof 6-8. 0)73 and Nvel e cii'ctilnted 'ide 
O.M. No.1 3(I35 tf-O.J (C). olnet 271h April. 

1 9 1 by the Dcf'iurtrneot of Ot't'iciuif l.ailguagc 
However, the Ministry of Fittance violc lheirO,M, 
No. F. 7/(1 )E-(('iord)/ tinted 13-1-1054 inpo5-

ed ,i han on the ci Cation of new puss and on fill-

ing up vacancies I his h;ut was reiascd for posts 
which are absolutely necessary in uiiOS! excep-
tional circunistuoces including posts reolitireol 'or 

fulfilling statutory rcquirement,c side () I'd. 

No, F. 7 (I )E-(('oortl)/54 dated 2(1-6-054, I liodi 
t)osts reqo'coh for eusut'itlg Cottipha ice of the 
orov'isions of Official Languages Act and the 
Rulcs were covered by this relaxa Ito, 
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in this conncction the Ministry of Finance, 
Dcpa rhiiicnt of F,xpenditu re O.M. No.10 (4)-E 

(Coorti)/55 dated I Sib .Junc, 1988 may also b e  
t'ef'erreti to, vi(le which the Secretaries of the 
Aolntini.strative Ministries, in COnsultation with 

their Fin tneia I Adviset's may exercise the I)O'vCt'S 

with regard to proposals for sanctioti of posts to 

implement Official Language Policy, in accor-

tIn nec with the gu itlel i tics that are fro med a 

issued in this regard by the Department of Offi-
cial L.il ngungc in constt I lation with the Ministry 
of Finotncc, 

New Nornis 

The following guidelines may be followed 

about ill ninul its number of II itidi posts for the 
ira p Ic ate n lilt Oil of tile Official Language 
Policy :- 

I. For Ministries/Depai'tni cots 

One Assislant Director (OL) in each 
Minis I i'y a nol i ndcpcn dent depa rtnient It lying a 
full-lime Secretary, 

One Senior II inthi Officer, i.e., J)cpu ty 
Director (O'i.), in eiih Ministry or Department 

hiving 10) or more to inistc rial employees or 

svhoie h his 4 or mu rc alt chetl/suhordijiit Ic offices 
on iltitlertakitigs, each having 100 or more itoiiiis-
let'iah employees. This post may he in lieu of the 
post of Assistant Director or in addition to that, 

keepitig in view the not a prescribed tt ndcr the 
Dcptrtuient of O.L. O.M. No.1 3017/l/81-OL((:), 

titled 13-4-1957, A post of Director may he 

a flowed by it king into account the naw re a tid 
(filO ti tint of work in Mitt istry/Departntcttl, 

(.)tic 'Franslitor for less than 50 atinis-

tcrial employees, two translators for 50 to 100 
in in istenial era ployces, I brec tm nslutors for 101 to 
150 niinisteriil employees, three junior (ran-

sla Lot's a tid' one senior Iranslator for 151 and 
tnorc in itt istenial employees. 

11. For Attached/Subordinate Offices 

(I) One I liiidi Officer (Assistant Director, 

(O.L,) in each attached/Subortjinate Office hay-
ing 1(1(1 or more minjsterf employees, 

PiI tItl(i1?1 
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(2) (a) For offices 	esited in Reioii 'A' 
(cxcltlilitit' 011'iccs nI I )ek'twt' 61 -t's and 
PrsiiliIsiry finces) one Juntos Transl;llor in an 

offcc, having 25 to 125 ministerial employees 
IV'o Junic'r Irsitislatos's for 120 LIon' iniisisterjal 
clii ployce'.. 

(b) For offlccs lctlett in legions •R' and 
'C':- 

Ci) One .Juninr irstnslnit)t' in all olliec hay-
ng 25 to 75 in in isuc nat employees: two 

Junior 'l'ranslatous for an office having 

76 to 125 ministerial employees: three 

Junior iranslatars for an office having 

126 to 175 mit' 'erisul employees: three 

Junior Ttstnislai.irs and one Senior 

[ranslator I'ni' a it ol'licc ifTugniore 

'ihese norms wit I a Iso apply it) those 
I) Ifices of Dc Ic nec forces st nd Pa ta-
military forces in Region 'A' which 

move from one region to a nothci'. 

One post of Hi ni i 'lypist may he pro-
'idcd in all those offices oft lie Cent rst 
Govern tile it in Regin 115 '0 I111(1 'C 
which have at least 25 ministerial 
employees. A Imst of II Itilli typist nay 
also he provided iii offices wIt ich are 

newly crea ted in legion 'A' provided 
they have at least 25 ministerial 

employees. Thcse norms will also apply 

to those offices of Defence forecs 'and 

Pa ra iii it i La ry fo ices in rcgio ii 'A' xvIi icli 

move from one region to another, 

(3) The term 'Minisleritl Employees' used 

in para 2 above includes all those employees and 
nfficcrs who have bcen sSI net ioned for in in isteria I 
duties, irrespective oftlie fact that they are techni-
cal or scientific em pinyces i) r oflice rs. Further, in 
else the tech nicuil nit d scien til'ic posts are 

sanctioned for such work hut the incu nibents 
have hti entrusted with iii inisterial work alsø. 

they may be taken into accou ii t for e(tmp u ting 
Uindi posts after verification o f the ii situ re of 
work of such enipIoyets b y  the I. W. S. U. 

11)0. No. F I l(I1/7(-().t (Cdt), di. 0-8-I 973J 

I().tvI. No. I303.5 ;1/81k).!.. ((). .. 
S. No. 03$ 

lOM. No. t 3u3514,ss-( it.. ((:). .11. I27-1988. 

Siip S. No. 2521 
VIM No t31iis't,ss_Ot . t( t. It 5-.l-I')X9l 

10J4. N". I 21127,1c. 85-5 ).t,. (11-2). .11. 29-7-1ttxs, 
Sttpp, S. No. 2i1 

I 0.3 Norms for translation work 

li lists heen decided in consultation with the 

Ministty of Hnance (Staff Inspection Unit) that 
he Ira usia lion work may be calcgoriscd as 
ordina sy Ii tl 'Ieclinic.il' and work flOrpils may 
he fixed as 

	

( I oIi'ury 	'Iecliiilcal 

't'rititliiiioii 	170 words 	I3() wuati 	For tho week 

	

.o' iiiy 	per day 	oF 5 workitig 
(Illys 

Vetting 	58191 words 	40(X) words 

	

per day 	per day 

Considering the special nature of work in the 

Central l'ratisla tio J3u reins, the norms for trail- 1 

slator inl hat Ru rcau will be 1300 words per Iran-

slalt)r. The translation material may be cittc-

goriscd as under :- 

Or d inn ry 

(a) An nun I ad ni a iSirativc reports. 

(h) Genc'i'al orders, directives, circulars, 

etc. 

(et Pa II ia inc tilsi ry work—Pa rlianicnt Ques-
lions. Assu ra ices. Calling Attention 

Notiecs. etc. 

(d) RU title Cone SpOIi dence. 

(c) Reports of various Corn missions! 
(:otiiiiiiuccs, etc. 

Tee Ii u cal 

(si I Rciorts on policy matters, such as 

lnll)Ott - ExpOrt Policy, 

(h) White papers. 

Scientific and technical literature of 

various Ministries. 

Scietit ifle a nd technical reports, such as 

reports of I'la t og Commission a nd. 
(eiitral Wslei' Commission, 

M initals, Codes and other procedural 
literature. 

1.0.3.1 In case of dispute as to which 
material falls in '0 rdinary' or 'Techniáal' 

category. the decision of the Senior Jliiidi 

Officer/I lindi Officer in the Ministry/Depart-

mciii shall be final, but where 25% or more of 

tra nslt table wot'k of a Department is categorised 
as 'l'ecli nica I'. study by the Internal Work Study 
Unit s lit II he necessary. 

10.3.2 '[lie nature of work in the Official 

I .a ii git age Wi ii g of the I egislative Department of 

the Ministry of 1_nw and Justice is different from 
translation work in other Minis:r ics/Depart- 
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ilicots and ihereltiti' these norms 	ill not 
to die ra usia tots illil vet tots iii I ha I \Vj og. 

().tvl. r'i. l3ilt7.t/xI_()t 	((). 	Id ti_.l.1i)571 

10.4 Duties of I litidi 'J'raio,Ia(ors 
The posts of Senior tr;iiislatojs and .1110101 

lrattslatnrc have )l'cn crea lcd mainly for transia-
Iin work and lhcir services should normally he 
utiised for the same purpose. Iltough it is 
necessary to have an ailcittiate nuniher of tan-
slatis to ensu ic compliance of sect on 3(3) oft he 
OIflcial Languages Act and at hcr u cs etc.. he 
work coniicctetl with the implcrneotatj>11 oIOl't'-
cial Latigitage Policy. coniplia uce of tI red ions! 
instructions isucd by the Deptt. of  time (0 tiffiC In this iCitfll. C0l1'cliilig the 
nleetings of the ()iricial Language iniplenienta-
lion Corn ill itces etc. should he clone at the level of 
Senior H mdi Offiis/1i mdi Officers a 11(1 other 
higher officers. Al the same littic in offices, where 
the number of posts for such work is not ade-
quate, these should be created there. On special 
occasions (1 ike the meetings of 11 mdi Sala hka r 
Sainiti, the Official Language InipIcmen(atioi 
Committee) the help of the Junior Translators! 
Sc nior Tra nslators in a y he sought. Sc n ior Trim-
slaturs may also be asked to help in the 
implcnient1ito0 work, provided it does not coitie 
in the way of tile Ira nsla tirni work. The work 
relating to the im picnic ntatiu, ii as special 
significance and officers of appropriate level 
should pay due attention to it. Efforts should be 
made wherever necessary, to create :idditionztl 
posts for this purpose. 

lO.M. No. 1301 ('/1/811-0.1.. (CI, tlaii'd 6-12-1 
Conipilni 11)11 NO. 1401 

OJvl. Nil. I 3O3/s.Q 	
((). tine,t 8-9-19571 

10.5 Duties of I ijndj Officers and to entrust (heiti 
only the prescribed work 

In order to ful lit thd requirenic nis for which 
Hindi Officers' posts have been crca tell it would 
be proper to entrust the following duties to the 
Hindi Officers :--- 

(I) The translation work from English 10 
II mdi a lvicc-vers 	and vetting 
the reof. 

(2) To acquaint tile officers and staff of the 
concerned (lepartmeiits Willi the pro-
visions of the 0, L. Act, Govet-itnicut 
rules & orders relating to official 
language and lunch training and to 
hel1, tlieni in iii plenieiiti1 (lie Sat.nc. 

(3i 'I ensure proper conipliaLice of the pro-
ViSIOOS of tile Official Languages Act 
a n&l the orde is pertaining to I lindi 
i'eac hi ng Scheme and Official Lan-
guage Policy in their department and 
subordinate offices, sections, coni-
pan ie.s and co rpom lions c Ic. 

(4) To work as the Sccrcta '-' of the Official 
Language Implemc fl!0. on Corn inittec 
of their department/office and to con-
vene its meelitigs from tuiie to time, to 
prepare 'the agenda and minutes of (lie 
niectings and to co-ordinate the action 
taken on the decisions taken in the. 
meetings, 

(51 To woke soggestioiis from. time 10 time 
for promoting the progressive use of 
11 mdi and to keep liaison with the 
Department of Official Language 
I Ii rough proper chan nd. 

((i) To 1)repare the reference and help litcra-
lure to organise Hindi workshops and 
to assist the officers and staff in learning 
Ilindi and using Flindi in official 
business, 

(7) The services of the Hindi Officers! 
Ira uslators should, as far as possible, be 
ulilised for translation and Official 
Language. Implementation work only 
for which these posts have been created. 
In case in any office tile required Ilindi 
work is completed in accordance with 
tile targets of I he An nual Progra in inc 
only. then the officers/employees work 
ing against Hindj posts should, pro-
vided the' get time, he entrusted any 
other work in addition to the work per-
lii in ing to translation and im l)lcnlcnta-
(iou of Official Language Policy. 

10.5.1 The responsibility of implementa-
tion of orders pertaining to Ilindi has been ves-
ted with Senior Officers of the dcparut5 and 
this responsibility will c' itinue as such. The ser-
vices of flndj officers should be utilised for ren-
dering assistance in the discharEe of that 
responsibility. 

l(.).M. No. 11/13019fl5OL (C), duicd 31-12-1975 
S. No. 1391 

I0.M. No. 13035/1I/87-01 (C), dated 8-9-19871 
laM. No. 13 017/4/88-0.L. (C). di. 8-6-1988 

Supp. S. No. 2551 

10.6 Normc pertslnlnj to the (fUaiitu of work of 
Ijindi typIsts and cornparer 

Aller studying the }Iindi typewriting work 
being clone in the various Minislries/Depait_ 
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prn')ens 	onnccict 	h: e 	.1 if ims been 
1ec:1Ie4l a cOnsUItatio o.itlt the l\'l inislr\ o f 
Finance (Staff Jnpcction 1 Jail. Depitritnent of 
Expcnditu ro) that file IOlh)\Vi itg norms be fixe(I 
for l-lIncfi I>l)isIs and coIlip;ii'crs :- 

()) Standard of urkIoad for I lindi T pists 

ia) T 
per mm i icr ni.t kmig an 

alIoinec for (aclr5 like brea ks. 
inlcrrupti)ns. 1  fatigUe. subsidiary pta-
CCSS etc.. a 1110111 typist should give an 
Cu ip Ut of 5400 words per day. 

In the case ni let cs etc., the n u mbcr of 
words in the hody of I he letter shou Id be 
counted. An addition of 60 vods may 

be made for ad(lresses and salutation 
etc.. in respect of each letter. 

The aboe standard would apply to 
straight typing for running matter. To 

cotvert other kinds of typing on this 

basis, the following a Ilowa rices may be 
added 

(I) 	Ciii liii! Stencils 	2$1". (it, I IX) w ids 

to be hinted us 

2$ winds), 
When Itii'e 01' IU1)l'C 	15% 

I 	 copies Ituve to tic.  
inkn out by liiu'ii till 

cnrbun pnpei's. 
• 	(Ill) Manuscript in fuel 	25% 

• 	(iv) Sttitenienj 	 101% 

Note 	or newly recru lied i yp si s 11110 'Ills of 5tM)lh wurd pi't' 
i8y may he 8LllIlCtt or III,. l rst yeui r oh Ii cii' sicrVice. 
11IC 5111110 flOI'IlIS 11111Y titso he itdtipieI 1 ,61 .  typists 

in 	ttijtish 	& 	ItillIlt 	I)1 ) IIIU 	5iilllllilt. 
tlCOtl5t, 

(2) Comparison of type1 matter 

Two Comparet's Imly be allowed for evcty 
three typists. 

lO.M. No. II u3419fl3-oj,, C1-I1. d)IICJ Ill-I- 197$. 
S. No. 1421 

10.7 Utilisatjon of services of I lindi typiss and 

Ilindi stenographers 

The scrvice 	f the trained I liiid i Typists! 
Trained Typists in StCn 	"aphy/triined SteilO- 
graphers should he u til iseit in 1 liadi work 

regularly so that they could maintain their prac-

tice and the use of II i rid i con 1(1 he pi'nmotcil. 
list. No, 12(1 t 7/12/78-C) L. (A-I), utttied I 6-5.1978. 

S. No. 1431 

10.8 Responsibility to do wrk of I liudi Typing! 
Stenorupby by I lie eAll4oYees (initied In 
II mdi lVI)iI1g/I 1111411 SCt'IiOgrlIplty 

Some ciii ployecs trained in II inst I l'yp ing! 

Hjntli .ctenogiti,p)iv avoid to lake iliCtIhhiOti iii  

76 

j •Q• 	 A. 
01 	iuvcrnnien( expenditure is involved in 

impartitig training in lliudi typing and Flindi, 

stenography under ,Hitidi Teaching Scheme to 
English typists/stenographers. The training is 
imparted ft-ce of cost during office hours only 
and the trained emplo)ees are also given incen-
tics at prcscrihed riucs. A few Typist.'. Stenogra-
phers are recruited only on the basis of 
(lu 11 lit lug IIindi typing/stenography test. Thus, 

it is the duty of the employees trained in Hiridi 
Typing/stenography not to. refuse the Hindi .i 

typing/stenography work whenever asked. It is - 

the duty of an employee who is trained in Hindi 
Typing/Stenography as well as English Typing! 

Stenography to perform the job allotted to him 
irrespective of the fact whether it is in r-I:iidi or 
English. Any employee trained in HincJi Typing! 

Stenography has no right to say that he will not 
(to II mdi TypingJStenograp4iy work. Mcording 

to )eRule No. 8(1) of the Official Language 

Rules. 1.976. dinployces have the option to write 

any note Or minute in I idi or in English, but 
they do ib( have tEe' 6ption of not doing 1-Jindi 
typing or .;tcnogrnphywork insplic of being 
traiiicd in ; 1'lindi typing or stenography. 

10.8.1: If there are a few such typists in a par-
tieular. Government Office who had undergone 
training irtTIindi Typing long ago and due to lack 
ofp i -net lee have lost the acquired knowledge then 
in such circumstances the conecrned office 
would',spurc some Ilindi typewriters separately 

for suh employees and aftr making their list 
wou Id ask them to pçact ice in I'Iiudi Typing LIU r-
log stipulated period of 5-6 days. Afterwards 

'these employees will do the Hindi typing work as 
allotted to them. 

lLM. Nu. 21034/23/87-0,1.,, (D), dated 21-9-19871 

10.9 Tn, lntroduee condition o the effect that the 

lw.csesslon of the knowledge of a regional 

language would be a desirable qualification 

in the recruitment rules pertaining to the 
posts of Ilindi Translators 

The (lttest ion of a mending the recruitment 
ruics 'or the posts of Ilindi Translator fOr 
introducing a condition to the effect that th 

possession of the knowledge of a regional 
Ia ugliage be a "dcit'abJc qua lificat ion'' should be 

consiile:'ed. This condition may not he applic-

able wIicie such posts nrc filled by Promotion or 
(lCp0a rtmental exilminalion Cic. 

tOM No. 111)34/i tf7t-O.1.,. (C>, his',t 21-6-1974, 
S. No. 1441 

l( ).M No, It I 34/It /74-01. (C), dii hit 27-6-1975, 
S. No. 1151 

1' 

Si 

1'S 

(2) 	11 

111.8 

1ft li I 
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OFFICE OF THE REGISTRAR GENERAL, INDIA 
nrr' 	

(Government of India, Ministry of Home Affairs) 
 North Wing, Sewa Bhawan, R.K. Puram 

No, E.1 IOl3/l/2001..Iljndj 	
Dated: 17.4.2001 
New Delhi 

To 

All Di'rectors of Census Operations 

Sub: Creation of Hldj Posts in Directorates of Census Operations., 

Sir/Madam, 

I am directed to say that to comply with the orders issued by the Department of 
Official Language under the Official Language At, 1963 anO Rules made their under it 
is essential to strengthen the facilities of translation in diffeent Di:rectorates of Census 
Operations. The following norms have been fixed by the Deptt. of Official Language for 
creation of minimum number of Hindj Posts in Central Government offices 

:- 

1. 	One Hindi Officer (Assistant Director, (OL) 
) in each attached/subordinate office having 100 or more ministerial employees. 

2.(a) For offices located in Region 'A' ond Junior Translator in an office having 
25 to 125 ministerial employees. 

(b) 	For offices located in Rçgion 'B' and 'C'. 

(1) 	One Juior Translator in an officehaving 25 to 75 ministerial employees. 

Two Junior Translators for an office having 76 to 125 ministerial employees. 

Three Junior Translators for an office having 126 to 175 ministerial 
employees Three Junior Translators and one Senior Translator for an 
office having more than 175 ministerial employees. 

'3ertified. to le true coj. 
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(2) 	
One post of Hindi Typist may be provided in all those offices o Central Government 

in Region 'B' and 'C' which have aticast 25 ministerial employees. 
A post of Hindi Typist may also be provided in offices which are newly created in region 'A' 

provided they have atleast 25 ministerial employees. 

It is proposed to 
review the position of availability of Hindi Posts in diffcrent Directorates of Census Operations in the light of above norms. It is 

requested that a proposal for creating minimum Hindj Posts may please be sent 
keeping in view the above norms 

indicating number of Officers/employees 
employed in Directorate of Census Operations (excluding Group 'D' employees) 
number of ministerial employees out of them, number of existing Hindi Posts and 
nunber of additional Mmdi Posts required with their justification so that the 
matter Could be considered further. 

The term 'Ministerial Employees' includes all 
those employees and 

officers who have been sanctioied for ministerial duties iespective of the fact 
they are technical or scientific employees or officers. Broadly i

t means that offlcers/eJployces doing nOting/drafting and minist Ministerial 	 erial work be considered 

Your proposal must reach this office on or before 15th 
May, 2001 in the Prfornia enclosed Responsibility to comply with the 

OL Act and Rules made thereunder rests entirely with you. 

Yours faithfully, 

I-,, '~ Po-o 
J )  

(Smt Suresh Raina) 
Deputy Director (OL) 

0 
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ANNEXUE-1 F 
CONFIDENTIAL 

Office of the Registrar Genera!, India 
(Governm.eflt of India, Ministry of Home Affairs) 

2/A, Mansirigh Road, New DelhM10011 

Ref. No.: 22015/2/2002-Ad.IV 	 Date: 25th Feb2002 

ORDER 

Sh. B.C. Das, Assistant Director (OL) is hereby transferred from 
DCO, Karnataka to DCO, Tripura alongwith the post of Assistant 
Director (OL) sanctioned for Census of India 2001. The post of Senior 
Hindi Translator held by Sh. Das in substantive capacity will also be 
treated as transferred from DCO, Karnataka to DCO, Tripura. 

• 2. 	Sh. Om Prakash Mehta, Junior Hindi Translator in DCO, 
Tripura is transferred to DCO, Karnataka alongwith the posc of Junior 
HindiTra!1sIator which he is holdingat present. 

3. 	The above'transfer order shall be implemented with immediate 
effect. 

(B. MALL1K) 
•Ioint Registrar General, India 

@eriified to te true COIYtI. 

74-tL,tro 
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Copy to: - 

 DCO, Karnataka, Bangalore. He is rquested to relieve Sh. 
B.C. Das, AD (OL) immediately and direct him to join 000, 
Tripura. 

 DCO, Tripura, Agartala. He is requested to relieve Sh. O.P. 
Mehta, Junior Hindi Translator and direct him to join DCO, 
Karnataka. 

 PAO Hp,me (Census), AGCW&M Building, New Delhi. 

 DD (OL) 0/0 RGI, R.K. Puram, New Delhi. 

5, US Ad.11 Section, 

 Record Assistant, 

 Office order folder. 

- 	 , 

-7- 
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H. Shashidhari A S 

Directo 

UTT 

GOVERNMENT OF INDIA 
117 'nic;rtr 
MINISTRY OF HOME AFFAIRS 
H 1 lUH1 	T ZFmFvm, 

OFFICE OF THE DIRECTOR OF CENSUS 
OPERATIONS, KARNATAKA 

I mvi, ' nt '  ¶ i 

Kendrlya Sadan 7th Floor, F Winìg, 
zFhij-rjv, 	560 034 

Koiamangala BANGALORE - 560 034 

/ No. 
No.ADM 64 Est. 2002 

. 4 1 

3 ANNjJ4 

zr rL17/ MaDc 

34Tr4/f/TeI/Fax: 0805538973 

Tr(ir)Tel [Gen] : 0805520352 

-r/o-mail 	dcokar(ysnl.co 

3i4 	[rT/O1 her OUlces 

TJ }TF 	rf1 

Direct Data Entry System 

i11JTeI : 080-2223306 

1_ 	31 1 HIr 

Central Record Section 

iIq/TeI : 080-2261 716 

iii/Date: 
Dated 26th  February, 2002 

.1• 

ORIWR 

  

In pursuance of the order No, 220 15/2/2002 Ad IV dated 25th February 2002 
(copy enclosed) of the Registrar general India, Shri B.C. Das, Assistant 1)ircctor (OL) of 
this Directorate is relieved of his duties from this directorate on, th e  afternoon of 261 
February, 2002 with direction to report before the Director of Census Operations, 
Iripura. 

He is directed to handover all the liles, registers, keys and any other (1oCuments 
prtaining to this Directorate to Smt. Veena, Hindi Typist immediately. 

..' 

- (II. SIIASIIIDHAR) 
DIRECTOR OF CENSUS OPERATIONS 

KARNATAKA 
To 

Shri B.C. Das 
Asst. Director (OL) 

eerti,tiei to te true copy, 

C - 
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OFFICE OF THF RkGISTRAR GENERAL, XNDJA 
(?(IIX(JIJl f  Il iiIl1S(l'y of 1101/IC ,tIThi:s 

2A MAL'SJJ'GFI ROAD, NEW DELHI 110 011 

1.(o1, No,: No. 2203/2/2002 Ad :i,v 	13 
	

IJale:  

Ii 10 

The L'a' & 1\ccounts Off Ic, 
Hane (Census) 
A( CW 	& 	N 	Du 1. ld.i.tij, 	J .1.0. 

New 	I )ci..lil. 

Sub: 	/\l o U. Lion of one census post of: A. l)( OL) ci:ea Lcd [or 
I )CO, 	in 	iiatVaka 

-i Sir, 

VT: 	 (Li.recLecl 	to refer 	to tl'd.s office letter No.J. 11013/1/99 
I0VI10 I. dated 	Sopteiiber 	2000 	( copy 	enclosed) 	c.reaLinj 	one 	post 	of 	Al) 
(01..) 	OaCh 	[or DCO, 	AndI rci 	pradsh, 	Ka rnatnka, 	Assaiu 	U (1 	K() Ta 	ipt:o 
31.12.2002 anl, to say thai; on revicw it is fothIcl that the census post: 

IN V of 	/\D 	(OL) 	created 	for 	DcO, 	Karnataka 	is 	not: 	reLjuired 	further. 
fraii  

:ils 	1e1--eby 	reVerted 	to 	his 	subs Lantive 	}.)0S I: 	of 	Sr. III ndi 
' l ' I:IIV;l;1I Vor 

N Yours 	Caith[ui:l.y, 

S I  
o V 	 V  

V 	 (N..R.siNttII) 

5) 
UND!::R SECRTVWRY '13 'nu: COV 5J.'. 0i' 	INDIA. V 	 V 

- ( V  

Copy to: : 

1.. 	JX3), Krncitahzn, I3anya.I.oVre. 

• V2. 	l)CO 3  Ii- ipura, Ayartaia. Sh.fl.C.Das, AD(Or,1) mily 
V 	

I e LroriLcd 	.rev(;Led L() I di. 	[)001i11101 	1)051: oC 
Sir. II: 1W. II tVIli1eV1Lo 	w..f. 1.3.2002. 
DI) (Oh) ORGI:, R. K. J?uram New Delhi 
1!- 	(T'(:Lji ) 
.JDCC) ( SI i. Jn.Ln ) ORCI 	V 	 V 
O.[f:ice Order folder. 

No .A .19020/1/2002...Egtt, 
Goiernvient of IrxIia 

Ministry of Uome Affa1r 	 V 
V 	 Director of Census Operatlon8 

Tripura. 

Dated the 8th May, 2002 

Copy to 	
ShrI B.CaDas,Sr.N1iii Tran -1ator for infoiat1on. 

eertified 	
(KsD.ath) 
DireVctorj 

V . 	 V 
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